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Enlish ersions) pulished in aette 
of Indie dated the 19th eruary, 1975 
akin certain aendents to Noti
fication No. .S.R. 398(E) dated the 
30th Auust, 1972, under su ection
(3) of section 24 of the assports Act 
107, [laced in Lirary. See No. LT 
839751.

State ents Re. Action taken on 
Assurances etc

THE DE UT INISTER IN THE 
DE ART ENT O ARLIA ENTS 
R A AIRS (SHRI B. SHANKARA 
NAND): I e to lay on the  Tale 
the folloin fifteen stateents sho
in the action taken y the oern
ent on arious assurances, proises 
and undertakins ien y the is, 
ters durin the arious  Sessions of 
Lok Saha.

ourth Lok Saha

(i) Stateent No.  I—Sith 
Session, 198

(ii) Stateent  No.  III— 
Telfth Session, 1970,

rfth Lok Saha

(iii)  Stateent No   VI— 
Second Session, 1971.

(i) Stateent No  III— 
Third Session 1971.

()  Stateent  No.  VII— 
ourth Session 1972.

(i Stateent No.  I —ifth 
Session, 1972.

(ii) State ent No VII—Sith 
Session, 1972.

(iii)   Stateent  No. — 
Seenth Session, 1072.

(I) State ent No. IV—Eihth 
Session, 1073.

()   State ent  No.  II—Ninth 
Session, 1973.

(i) State ent No. lli—Tenth 
Session, 1974.
(ii) Stateent No. VI—Siee h 

Session, 1974.
(iii) Stateent No. IV—Tefth 
Session, 1974.
(i) State ent No. V—Telfth 

Session, 1974.
( ) Stateent No. I—Thirteenth 

Session, 1975.

[laced in Lirary. See No. LT93971 
38

SHRI S. . BANEREE (Kanpur): 
With reard to ite No. 4, assurances 
ien durin the arious sessions of 
the Lok Saha, I should like to ake 
a su ission.

R. S EAKER:  No  su issions
can e ade hen papers are laid. 
I hae repeatedly told the e ers a 
nu ers of ti es that such su is
sions should not e ade at this stae, 
hen they aie laid on the Tale of 
the House. y difficulty is that ft is 
not perissile no.

SHRI  OTIR O  BOSU (Dia
ond Harour) It had  een per
itted in the past

R. S EAKER:  Neer.

SHRT OTIR O BOSU: I shall
produce records.

SHRI S. . BANEREE: 1  had 
already reuested you. I a not o
in to put any uestion  What is 
your uidance? What is the re edy?

R. S EAKER:  ou can rin in 
a otion. There is the Co ittee on 
Assurances. No su issions at this
stae.

Reie   Annual Report or Bhara? 

Alu iniu  Co. Ltd., for 197374 and 
A NoiriCATiosr

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV BABAD):  I e 
to lay on the Tale—

(I)  A copy each of the follo
in papers (Hindi and Enlish er
sions) under su section (1)   of
section I0A of the Co panies Act, 
195:—

(i) Reie y the  oern
ent on the orkin  of  the
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Bharat  Aluiniu  Co pany 
liited. Ne Delhi, or the year 
107874.

(ii)   Annual Report of the Bha
rat Aluiniu Co pany  li i
ted, Ne  Delhi, lor the  year 
197374 alon ith the Audited 
Accounts and the co ents  of 
the Co ptroller  and  Auditor 
eneral thereon.

Ttaced in Lirary see  No.  LT~ 
9898(79

(2) A copy of Notification No.
.S.K. 175(E) (Hindi and Enlish 
ersions) pulished in aette of 
India dated the 31st arch, 197 
akin certain  further  aend
ents to Second Scheduled to the 
ines and  inerals (Reulation 
and Deelop ent) Act, 1957, under 
su section (1) of section 28 of the 
said Act. f Utced in Lirary, Sec 
No. LT—93991753

Detailed De ands for rants ci in 
intnet for 19757

The Deputy inister  the inis
try of inance (Shri ati  Sushila 
Rohati):  I e to lay on the Ta
le a copy each of the Detailed De 
ands for rants (Hindi and Enlish 
ersion1?) of the folloin inistries 
for 19757: —

(1) inistry of inance

(2) inistry oi nduttiy  and 
Ciil Supplies

(3) inistry of Infor al on and 
Broadcastin

(4) inistry of Laour

(5) inistry of La, uioe and 
Co pany Affairs

() inistry of Steel ai ines

(7) inistry of Supply aid Re
hailitation

(8) Depart ent nf Atoic En
ery

(9) Depart ent of Space.

894 L ~8

f [laced in Lirary see No. LT—9400 
ffh
I

Apprenticeship  (A ot.)  Rules, 1975 
under Apprentices Act, 191

THE DE UT INISTER IN THB 

INISTR O LABOUR (SHRI BAL 

OVIND VER A): 1 e to lay on 

the Tale a copy of the Apprentice

ship (A end ent) Rules, 1975 (Hindi 

and Enlish ersions) pulished  in 

Notification No. R. 34 in aette 

of India dated the 15th arch, 1978. 

under su section (3) of section 37 

of the Apprentices Act, 191. [laced 

 Lirary. See No LT94075
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